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Delay in giving possession by DDA of LIG   

flats   in   Dilshad   Garden 

4275. KUMARI CHANDRIKA PREM-Jl 
KENIA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any period has been fixed 
by  the  DDA  for  handling over the pos- 

session of Flats after payment in full has 
been made and all other formalities 
completed; 

(b) whether it is a fact that the allottees of 
LIG flats in Dilshad Garden have not been 
given possession so far in spite of the fact 
that payment has been made in full and 
documents required deposited with DDA; and 

(c) if so, whether Government are likely 
to make enquiry and see that possession is 
given immediately; if not, then reasons   for   
the   same? 

THE MINISTER OF STATS IN THE. 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) 
Possession letters for flats allotted by the 
DDA are issued immediately provided 
payments and documents are received in  
time are found in order. 

(b) and (c) Few cases are pending for 
issuance of possession letters for want of 
verification of genuineness of tie allottees 
and documents. In view of the above, the 
question of Government mak:'ng an enquiry 
will arise only if Specific complaints are  
received. 

Unauthorised  construction  on   Govt,  land 

4276. KUiMARI CHANDRTLA PREM-JI 
KENIA: Will the Minister of URBAN 
DEVELOPMENT   be   pleased   to  stats: 

(a) whether it has come to the notice of 
Government that on the main Narela Alipur 
road large scale of unauthorised commercial 
construction activity in front of the DSIDC 
Complex on MCD/DDA land is going on 
which has resulted in ccmiiin- up of many Real 
Estate offices; 

(b) the steps taken by Government to stop 
this unauthorised construction which is 
indirectly paving the way for corruption;  and 

(c) when this unauthorised commercial 
offices are likely to be demolished in order to 
overcome the difficulties in the near future? 


